CENTRAL ADMINISTRATIVE Tl
JAIPUR BENCH, JAIPU

ORDERS OF THE BENCH - .

Date of Order:

By way of filin "Appllcatlon‘
the applicant has prayed hat by an approprlate order or
direction, the 1mpugned ‘order dated 14.00. 2011 may
kindly be quashed and, ‘set aside w1th all; consequentlal
benefits, besides praylng that the respondents may- be
directed to grant the proforma promotlon and.the benefit
of pay fixation to the: applicant" from ‘the "daterof
promotion of his juniors along - W|th consequentnaly
benefits. : :

2. From bare perusal of the pléadings as well ‘as
documents available on record, ' it reveals that the
applicant  has subm|tted a representat|on dated
07.11.2012 (Annexure’ A/14) before the respondents,
which is still pending for consideration. In view of this
fact, we deem it just and proper that the ends of Just|ce
would be met if the re¢ s’pfondents are ‘directed to consider
and decide the fepfesentation “dated  07.11.2012
(Annexure A/14) by: y of passnng”a reasoned and
speaking order. ' e w :

3. Consequently,
consider and deC|de

speaking order exped,il,;
than a period of three

| Application as well as MISC Appllcat
wrth no order as to costs

(ANIL KUMAR)
MEMBER (A)
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